
ORIGI NA.L APPL i(&T1OiN NO. S  98 OF 2004 

()RIW k DATED: 16,12.05 

c'on.e appears lot die Apphcant nor the App'icaifl is pre,  ent 

ii person. However. Nit. P.0 Panda. Ld. Counsej for the Raikvavs i 

present with his aid and assistance this matter was takei up. 

The Counter filed by the RespondentsRadwavs h. 4cen 

perused. In. paraô of the Counter, fiied, by the Respondents. h ha h.n 

stated as under: 

Thai as the nlatte.r stood Jnis, the competent authorit, 
i.e. I)Rv1/71IL',UR, kespondent. No.2 has approved the prayer 
for offèrmg employment assistance on compassi.cmn.ate 
ground in favour of the Applicant No.2 in GroupC 
category. It is humbly submitted that the Applicant No.2, 
the son of the deceased Railway employee has appeared in 
the written test on 23.02.05 and result of wrich is still 
awaited. i'urtlier action will be taken on receipt 01 resuR. 

With mstn.ictions frcni t tie L)epartmcnt 	$ j' 	i ... 

Ld. Counsel hr the .iways 111a disclosed thai though the Apphcaiit 

No.2 appeared in the written test on. 23.02.05 for CroupC category. he 

could not quahf in that 	test, and that, after screenn, and 17611ow111 	'me 

procedure, 	t.ht: 	A PPItCciflt has been is ued with an offer of appointment 

as 	a 	Group.-i) 	vide DRM, Khurda Raod Uffice Letter 	No. 

\ 	ir,  

PC Panda, L.i. Counsei flr the Railways has produced the entire 

departuiental comm.u.niva.tion sent to thu Irorn the t)ivisioiiat Raiiwa 



-- 2- 
Manager(P) and a copy of the olfer dated 12.12.05 given to the 

Applicant. 

Since, dunng pendncy of this 0. A , the Respondents have 

ahead of1fred an employment, to the Applicant No.2, this 0A. has 

become infructuous, in the said premises. tins case stands disposed of 

having become irifructuous. 

Send copies of this order to the Applicant and 'to, the 

Respondentsni the address given in the 0rigma Application, and, a 

free copy of this order be also handed over to Mr. P.C.Panda Ld. 

Counsel appeamw for the Railways. 

MEMBER (JUDICIAL) 

S 


